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IN THE CENTRAL ADM|INISTRATIVE TRIBUNAL : HYDERABAD BENCH
‘ AT HYDERABAD

BA_No,785/93, Dt, of Order:13-7-G83,

L.Roop Singh

s oApplicant
.USO

1. Union of India,
rep. by its Sacrstary,
Ministry of Defance, New Delhi.,

2. The Scientific Adviser to the Minister of
Defence & Diractor General Research &
Development, Mipnistry of Defence,

OHQ PO NEW DELHI - 110 011,

&)Q

3., The Uirector,
Defence Metallurgical Research Laboratory,
PO Kanchanbegh, | Hyderabad-500 258.

oooRESpDﬂdBntS

Coungel for the Applicant : Shri K.Sudhakar Reddy

Counsel for the Respondents : Shri N.V.Raghava Reddy.CGSC

CORAM:
THE HON'BLE JUSTICE SHRI V.NEELADRI RAD :. VICE=-CHAIRMAN
THE HON'BLE SHRI P.T,THIRUVENGADAM :  MEMBER (R)

(Drdar of the Divn. Bench dalivered by
Hon'ble 3ust1ce Shri V.N. Rao, Vlce-Chaeran)

¥

The applicant is under suspension since 23-8-76
pending Disciplinary Enquiry against'him. The revised pay
scale in pursuance of the recommendations of the IV Pay

Commission had camé into effect from 1-1-86., Uhasn the

subgistence allowance is being paid on the basis of the

L B 02.



- D -

pre-ravised scales even for the periocd from 1-1-B§) fﬁg
applicant filed this 0D.A. praying for determinmation of

the subsistence allosance on the basis of the'amn*ravised

‘pay scales.

2. Fundamental Ruleg§ 23 lays down that whensver

there is & change of péy}the holder of the post shall be treatsd
as if hé was transfeirad to a new post on new pay unless N
employes exercisas option to retain his old peed pay ’

untily date onuhich he has to earn his next or subsequent
o

o

increment on his old payﬁhis post ceasss to draw on the
time scale, The above Fundamqntal Rule does not state
that during the pericd of suspension, the holder of ths

post shall bs cnntinue@_to be on the old scals,

3. Heard Sri KLSudhakar‘Raddy, counsel for the applinl
cant and Sri‘N.U.Raghaua Reddy, lsarned Standing Counsel

for Regpondents, There is no need to elaborate &the A
point4§ as thia Bench held in UAA695/92 and some other esrlier
U.A.3 maz that the subsistence allowance had te be calcu-
lated on the basig of ravised pay scale from the date

the said écaleg had come into effect. e respectfully

agree with the reasons given in.thosa 0.A.s. Hencs

this 0.A. is also allowed and the applicant had to bs

paid the difference in subsistence allowance from

1-1=-86 by calculating the subsistence allowance Ream .

0.0..03.



on the basis of revised pay scale from 1-1-86 within

three months from the date of receipt of this order and

i‘> . he has_fo be pafa subsistence allowance on the basis of
P revised pay scaleée so long as he will be under suspension,
~ ™~ f‘ ~1 M- Al ™ —— =
(P.T.THIRUVENGADAM) (V.NEELADRI RAQ)
Member (A) ~ Vice-Chairman
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Dated: 13th July, 1993, 5
I

Dictated in Open Court,

Deputy Rng:.StrE!I( ?

avY/ad

1. The Secretary, Unién of India,
Ministry of Lefence, New Delhi,

2. The Scientific Adviser to the Minister of Defence
and- Mirector General Research & Development,
Ministry of Defence, I[HQ PO, New pelhi-11.

3. The birector, Deferice Mettallurgical Research Laboratory,
PO Kanchanbagh, Hyderabad-258,

4. Cne copy to Mr.K.Sudhakar Reddy, Advocate, CAT.Hyd.
5. One copy to Mr,.N,VJ/Paghava Reddy, Addl,CGSC CAT.Hyd.

6. Oné copy to Library, CAE.Hyd.
7. Cne copy spare. '
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CHECKED BY @ !—\.’EPROVED-EY

"Iy TmD CLNTRAL ADMINISTRATIVE TRIBONAL |
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THE HOMN'BLE MRE. BUSTICE V. NEELADRI RAO
' : V.:.CE CHEIRMAN

MEMBER(AD)

THE HO“ ' BLE JR,T.CHANDRASEKHAR  REDLY
.,.'MEME;EIR(J) :

BND /

THE HOJ BLE MR. p T. TIRUV:.N@.DAM :M(A)

Dated s 1%~ 7 903
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Acmitted and inte Tons: Tripanad
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. DEST

allowed 72 JuLigsy
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pichosed of with redpiens,. . N
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Diskhissed '-gm-,'r.'“"'*"‘"wm

_Disfnissed as withdrawn

Phesed for * L)t
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